IN THE CENTRAL AQNINISTRRTIUE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

0A 1004/93. Dt., of Order:22-3-94,

Te J.A.Manikyam
2. K.Narésayamma
eeshpplicents
Us.

1, The Controiler General of Defence,
Accounts, West Block, Ramakrishnapuram,
New Delhi-110 002% :

2, The Flag Officer Commanding in Chief,
Eastern Naval Command, Viss hapatnam=-14,

"3¥ﬁ? &) . : 3, The Area Accounts Officer,
L : Dy.Control of Defence Accounts (Navy),
. Vigakhapatnam-2,
t,_‘:.'_'" ' -
i « s sRespondents

2 ‘ Counéél for the Applicants : Shri M.P.Chandramouli
Counsel for the Respondents : Shri N.R.Devaraj, Sr.CGSC
CORAM :

THE HON'BLE SHRI A.B.GORTHI : MEMBER (A)
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1. The Controller General of Defence, Accounts,
West Block, Ramakrishnapuram, New Delhi~2.

2. The Flag Officer Commanding in Chief,
Eastern Naval,Command, visakhapatnam,

»p

L4
- Dy.Control of Defence Accounts (Navy)
visakhapatnam-2.

4. One copy to Mr'.M:ﬁ.Chandramouli, Advocate, CAT.Hyd.
5. One copy to Mr.N.,R.Devraj, Sr.CGSC.CAT, Hyd.

6. One copy to Library, CAT.Hyd.

7+ One spare copy.
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OA 1004/93
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JUDGEMENT
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- ——— " . _naTED 22.3.94
X AS PER'SHRI A.B. GORTHI, MEMBER TADMN:y — —— ——

Aggrieved by the improper flxatlon
of their pay, both these applicants have filed

this 0OA prayimg for a direction to the respon-
denats TO IT=LLlAa wiISas pemg e )

1-1-86 on par with their jumior.

- A 2. Heard the " learned councel for the applicant,

e e - T ,..__,‘ =

Hggzéishri N.R.Devaraj, learned sr. Standing
counsel for the respondents and perused the
counter filed by the respondents. The learned
Sr. Standing counsel for the respondents has
drawn my attention to a copy of the letter

- , from the Area Accounts Office (CDA Navy)
dated 16.2.94 addressed to FOCINC., Hgrs.,
Easterr Naval Command, Visakhapatmam. The
said letter is to the effect that the pay fixa-
tion proposals for anti-dating of increment
in respect of the applicamts om par with their
jumior have been approved. Coasegquertly, there
is a directiom to the Sr. Stanrdimg counsel

to make a submissiom to that effect before

the Tribunal.

3. From the above stataéjit is cle=ar
that the relief sought fcu:’L H:Aapplicants

has since been granted to them by the res-
pondents ard accordiagly the 02 has become
infructuocus.. |

4, The OA is dismissed without any order o

. as to costs. .
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Open court dictation
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